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PRESIDENT'S ACT NO. 25 OF 1976.* I 
THE TAMIL NADU CO-OPERATIVE SOCIETIES 

(APPOINTMENT OF SPECIAL OFFICERS) 
ACT, 1976. 

[Received the assent of the President on the 1st June 1976, 
first published in the Tamil Nadu Government 
Gazette Extraordinary on the 1st June 1976 (Vaikasi 
19, Nala (2007-Tiruv~lluvnr Andu)).] 

Enacted by the President in the Twenty-seventh Year 
of the Re~ublic of India. 

An Act to provide for the appointment, in the public 
interest, of Special Officers for certain categories 
of co-operative societies in the State of Tamil Nadu. 

WHEREAS it is expvdient to provide for the appointment 
of Special Officers for certain categories of co-operative 
societies f ~ r  a limited peiiod in the public interest for the 
purvose of s:ifeguarding the interests of the membcrs or 
depositors, for ensuring th- proper utilisation of the 
amounts guaranteed by the Government, and for impro- 
ving the efficiency of the administration of sucb societies; 

Now, THEREPORE, in exercise of the powers conferred by 
section 3 of the Tamil Nadu State Legislature (Delegation 
of Powers) Act, 1976 (41 of 1976), the President is pleased 
to enact as follows :- 

Short title, 1. (1) This Act may be called the Tamil Nadu Co- 
extent and n n ~ ~ t i ~ -  Societies (Appointment of Special Officers) commence- "YV'""" ' 
ment . Act, 1976. 

(2) It extends to the whole of the State of Tamil 
Nadu. 

(3) It shall come into force on such date as the 
Government ma,y, by notification, appoint and different 
dates may be appointed for different categories of 
scheduled ca-cperative societies. 

* For Reasons for the enactment, see Tamil Nadu Government 
Gazette Extraordinary, dated the 1st June 1976, Part IV-Section 2, 
Page 232. 

The amendments made by Tamil Nadu Co-operative Societies 
(Appointment of Special Officers) Amendment Act, 1980 (Tamil Nadu 
Act 23 of 1980) have not been incorporated in this Act because 
Tamil Nadu Act 23 of 1980 has not been brought into force. 
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2. In this Act, unless the context otherwise requires,- Definitions. 
(a) "appointed day ", in relation to any category 

pf scheduled co-operative societies, means the date appoin- 
ted by the Government under sub-section (3) of section 
1 in relation to such category of scheduled co-operative 
societies ; 

(b) " Co-operative Societies Act " means the Tamil 
Nadu Cn-operative Societies Act, 1961 (Tamil Nadu Act 
53 of 1961) ; 

(c) " Government" means the State Government ; 
(dl " Schedule " means the Schedule to this Act ; 
(el " scheduled co-operative society " means any 

co-operative scciety specified in Pa,rt A, Part B or Part 
C of the Schedule and any other co-operative society 
included in that Schedule under section 8 ; 

03 words and expressions used and not defined in 
this Act but defined in the Co-operative Societies Act shall 
have the meanings respectively assigned to them in that 
Act. 

3. Notwithstanding anything contained in the Co- Term of 
operative Societies Act, or in the Tamil Nadu Co-opera- ofice of 
tive Land Development Banks Act, 1934 (Tamil Nadu Act g&Tz$zr 
X of 1934) or in any other law for the time being in force, board of 
the term of office of the members of the committee or the scheduled. 
board, as the case may be, of every scheduled co-operative cO-Operatlve 

societies to society including its president and vice-president, or 
chairman and vice-chairman, as the case may be, holding appointed 
office as such immediately before the appointed day shall day. 
expire on the appointed day and the members shall vacate 
their office on and from such day. 

4 .  ( 1 )  Notwithstanding anything contained in the Appointment 
Co-operative Societies Act, or in the Tamil Nadu &-of Special 
operative Land DevelopmentBanks Act, 1934 (Tamil Nadu ,",el22 
Act X 1934) or in any other law for the time being in co -o~a t ive  
force, on and from the appointed day, the Government societies. 
shall appoint a person as Special Officer for each sche- 
duled co-operative society for such period or periods not 
exceeding Ifseven years] in the aggregate as may be 
specified by the Government from time to time. -- 

1 The term of Special Officer for scheduled CO-operative societies 
was extended from time to time by Tamil Nadu Acts 34 of 1978, 38 
of 1979, 48 of 1979, 4 of 1981 and 52 of 1981. The present tern 
was extended by Tamil Nadu Act 45 of 1982. 
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(2) The Special Officer appointed under sub-section 
(1) shall, subject to the control of the Registrar and to 
such directions as he may, from time to time, give, have 
power to exercise all or any of the functions of the com- 
mittee or the board, as the case may be, or of any officer 
of the scheduled co-operative society and to take such 
action as may be required in the interest of such scheduled 
co-operative society. 

(3) The Government may fix the remuneration 
payable to the Special Officer appointed under sub-section 
(1) and the amount of remuneration so fixed, and such 
other expenditure incidental to the management of the 
scheduled co-operative society as may be approved by 
the Registrar, shall be payable from the funds of such 
scheduled co-operative society. 

I 
(4) The Special Officer appoidted under sub-section 

I (1) shall arrange for the constitution of a new committee 
or board, as the case may be, in accordance with the pro- ~ visions of the Co-operative Societies Act or the Tamil 
Nadu Co-operative Land Development Banks Act, 1934 
(Tamil Nadu Act X of 1934), as the case may be, and the 
rules made thereunder and the by-laws of the scheduled 
co-operative society so that the new committee or board, 
as the case may be, may be constituted and the members 
thereof come into office at the expiry of the period of 
appointment of the Special Officer. 

I 

I 

m m t i v e  5. Except as otherwise provided in section 4, the pro- 
smiaira Act visions of the Co-operative Societies Act and the rules 
and made thereunder shall apply in relation to a Special 
2 ,  tAhem Officer appointed under sub-section (I) of that section 
apply to as they apply in relation to a Special Officer appointed 
Spcdd Ofhr.  under sub-section (1) of section 72 of the Co-operative 

Societies Act. 

I mmtim of 6. (1) The Government may, by notification, authorize 
powom of the Registrar to exercise any of the powers vested in them 
~ v o ~ a n t .  under section 4 in respect of any scheduled co-operativg 

society. 

(2) The exercise ?f any power delegated under s u b  
wction (1) shall be sub~ect .to such restrictions and condi- 
tions as may be speci%d la the notification and subject 
also to control and revlslon by the Government. 
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7. (1)  NO p~osecution c r other lege.1 prcceedings Protection of 
shall lie against any person fc,r anything whicl is in good ia,cE0dfaken 
faith done or intended to be done in pursuance of this faith, 
Act. 

(2) No suit or other legal proceedings shall lie against 
the Government for any damage caused or likely to be 
caused by anything which is in good faith done or in- 
tended to be done in pursuance of this Act. 

8. (1) The Government may, by notificaticn, from power to 
time to time, include in Part A, Part B or Part C, as tho amend 
case may be, of the Schedule, any co-operative society Schedule* 
falling under the respective category. 

(2) All references made in this Act to the Schedule 
shall be construed as references to the said Schedule as 
for the time being amended in exercise of the powers 
conferred by this section. 

THE SCHEDULE. 

[See sections 2 (d) and (e )  and 8.1 

Category of Apex Societies. 

1. Tamil Nadu State Co-operative Bank L'mited, 
Madras. 

2. Tamil Nadu Co-operat ive State Land Development 
Bank Limited, Madras. 

3. Tamil Nadu Co-operative Unicn Limited, Madres. 

4. Tamil Nadu Co-operative Marketing Federaticn 
Limited, Madras. 

5. Tamil Nadu Consumer's Co-operative Federation 
Limited, Madras. 

6. Tamil Nadu Co-operative Housing Society Limited, 
Madras. 
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7. Tamil Nadu State Industrial Co-operative Bank 
Limited, Madras. 

8. Tamil Nadu State Oil and Allied Products Co-op- 
rative Marketing Federation Limited, Madras. 

9. Tamil Nadu State Palmgur and Fibre Marketing 
Co-operative Federation Limlted, Madras. 

10. Tamil Nadu State Federation of Co-operative 
Sugar Factories Limited, Madras. 

Category of Central Societies to which the provisions 
of Chapter IX-B of the Tamil Nadu Co-operative 
Societies Act, 1961 are made applicable by notifi- 
cation under section 73-1 of that Act. 

1. Primary Land Development Banks. 

2. Co-operative Marketing Societies (except the 
Marketing Societies for Hill Tribes). 

3. Co-operative Printing Presscs. I 

4. Co-operative Training Institutes. 

5. District Co-operative Supply and Marketing Socie- 
ties. 

6. Co-operative Wholesale Stores. 

7. District CG-operative Unions. 

8. Central Co-operative Banks. 

9. District Co-operative Agro-Service Societies{ 
Centres. 

PART C. I 
Other Categories of Societies. 

1. Co-operative Milk Supply Unions. 

2. Fishermen Co-operative Fedtrations. 

3. Co-operative Sugar Mills. 

4. Co-operative Spinning Mills. 
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'THE TAMIL NADU CO-OPERATIVE SOCIETIES 
(APPOINTMENT OF SPECIAL OFFICERS), 
AMENDMENT ACT, 1980. 

(Received the assent of the Governor O;V the 29th Augurt 
1980, first published in the Tamil Nadu Government 
Gazette Extraordinary on the 1 st September 1980 (Avan i 
16, Rowthiri- 2011-Thiruvalluvar A.mdu).I 

An Act further to a~neru' the Tamil Narhc Co-operative 
Societies (Appointment of Special Offr cers) Act, 1976. 

BE it enacted by the Legislature of the State of Tamil 
Nadu in the Thirty-first Year of the Republic of India as 
follows :-- 

Short title and 1. (i) This Act may be called the Tamil Nadu Co-opera- 
,m,en,,nt, tive Societies (Appointment of Special OEcers) 

Amendment Act, 1980. 
I 

(2) It shall come into force** on such date as the State 
Government may, by notification, appoint. 

2. In the long title of, and the preamble to, the T@miI 
Of Nadu Co-operative Societies (Appointment of Special long title of, 

and preamble Officers) Act, 1976 (President's Act 25 of 1976) (hereinafter 
to, President's referred to as the principal Act), for the expression '6Spccial 
Act 25 of 19% Oftjcers " in both the places where it occurs, the expression 

" managing committees " shall be substituted. 

Amendment of 3. In sub-section (1) of section 1 of the principd Act, 
section I, for the expression " Special Officers ", the expression 
President 's " Managing Committees " shall be substituted. 
Act 25 of 1976. 

-- I 

*Fox- statement of Objects and Reasons see ~arnil ~ a d i  Government I 

Gazette Extraordimry, dated the 30th July 1980, Part N-S&on 1, 
page 197. 8 

I 
**mis )st bas not yet been bropat into force, 1 
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4. In section 4 of the principal Act,- Amendment of 
section 4, Presi- 

(I) in the marginal heading, for the expression dent's Act 25 o f  
"Special Oflticers", the expression "managing committees 9 ,  1976. 
shall be substituted ; 

(2) for sub-section (I), the following sub-section 
shall be substitutsd, ?lamely *- 

"(1) (a) Notwithstanding anything contained in the 
Co-operative Societies Act, or in the Tamil Nadu Co- 
operative Land Development Banks Act, 1934 (Tamil 
Nadu Act X of 1934) or in any other law for the time being 
in force, on and from the date of commencement of the 
Tamil Nadu Co-operative Societies (Appointment of 
Special Officers) Amendment Act, 1980, the Government 
shall appoint a managing committee consisting of not 
more than nine members for each scheduled co-operative 
society for such period or periods not exceeding two years 
in the aggregate as may be specified by the Govern- 
ment, from time to time. 

(b) The managing committee shall consist of both 
officials and non-officials. 

(c) The Government shall appoint one of the 
members of the managing committee as the Chairman 
thereof. 

(4 The managing committee shall manage the 
affairs of every scheduled co-operative society. " ; 

(3) in sub-sections (2), (3) and (4), for the expression 
" Special Officer " wherever it occurs, the expression 

. .' managing committee " shall be substituted. 
a 

5. In section 5 of the principal Act, for the expression Amendment of 
" Special Officer " wherever it occurs, the expressio~t **ion 5, Prwid- 
" managing commi1:tee " shall be substituted. ent's 1976. Act25 of 

6. (1) Notwithstanding anything contained in the Special offimr~ 
principal Act, every Special Officer appointed under sub- to cease to hold 
section (1) of section 4 of the principal Act and holding office* 
office as such immediktely before the date of commencement 
of this Act, shall cease to hold office and be deemed to 
have vacated his office on and from the date of commence- 
men[ of this Act. 
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rhedrnent 

(2) Anything done or any action taken by the Special 
Officer in pursuance of the-powers conferred on him by 
sub-section (2) of section 4 of the principal Act before 
the date of the cornmencen~ent of this Act, shall be deenied 
to have been done or taken by the managing committee 
concerned in pursuance of the powers confcxred on it by 
sub-section (2) of section 4 of the principal Act as amended 
by this Act. 
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The following Act of the Tamil Nadu Legislature received thq . 

of the Governor on the 17th February 1986 and is here& 
ecl for general information :- 

- - I-L' 

ACT No. 15 OF 1986 
.-.. 

An Act furlher to amend the Tamil Nudu Co-operative SocieIie$ , 
(Appoiniment of Special Oficers) ActJr1976. 

nacted by the Legislature of the State ~f Tamil Nadu in.tJig 
Thirty-seventh Year of the Republic of India , :is follows ':-- 

.lied 
lent 

!'l si 

-h 
.n t) 
as 
; ", 

-In 
ng 

ng 
111 

1. Slzort litle and commencement.-(1) This Act may be calle'd 
1 the Tamil Nedu Co-operative Societies ' (Appointment of Special 

Officers) Amendment Act, 1986. 
I 

(2) It shall be deemed to  have come into forqe on the 7th: 
,September 1935. 3 

2. Amendment oJ section 4, President's Act 25 of 1976.-Ih the 
Tamil Nadu Co-operative Societies (Appointment of Special Officers) 
Act, 1976 (President's Act 25 of 1976)- (hereinafter referred to as 
the principal Act), in section 4, in sub-section (11, for the words 
" nine years and three montl~s ", t t e  words " nine years and ten 
months " sfiall be substituted. 

3. Repeui and saving.---(1) The Tamil , Nadu Co-operative 
Societies (Appointment of Special Officers) Second A~nondmetlt 
Ordinance, 1985 (Tamil Nadu Ordinance 2 of 1985) and the Tamil 
Nadu Co-upzrative Societies (Appointment of Special Officci;) Third 
Amen'dnient 01-dinance, 1985 (Tamil Nadu Ordinam, 13 of 1985) 
are hereby repealed. 

1y (2) Notwithstanding suclt repeal, anything done or any action 
11- taken under the principal Act, as amended by the said Ordihances, 
le  shall be deemed t o  have been done or taken under tho principal Act, 

as amended by this Act. 
, . 

I (By order of the Governor.) 
' I 
, , 

4 

S. vanrn-r~t  * 

Commissioner . and 



TAA!IlIL NA 
G O V E R  Nhill. 

4 - (Ry ordgr of tlle Governor) 
S. VADIVEZ 

Corn mrssianer and Secretm 
Law Depnrlm -- 

PRTNTEU M U  FUYLIRBPR &I. T m  m m O R  OIP a+A~johq 
~r r y ~ p + * .  nv nPvAT,r ol: TrTs CH)VRRXXlmT OF 'PA 

'4 AUTHORITY 

C 

. . 
, -. .. * . . ,. 

ived the 
hereby 

. . 
- "  ' canjog 

in the 
dalam 

. . 
.: - t  that -. - .  
. . : . with 
-. ?..pei Iy 

, :.* . . 

cluct 
ent ; 

Dent 
'sing 
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b . r~ - . p e  following Act of the Tamil Nadu Legidative Assembly ..c;r,\ . . . $  

received the assent ofl the Governor on the 19th March 1987 
and is hereby published lor general information :- 

,I , 

;: 1 ACT NO. 5 OF 1957. k ' :  . . 
.: I .. ,. ... i :  

i '  An Act further to amend the Tamil Nadu CO-operative Societies 
. . 

(Appointment of Special Officers) Act, 1976. 

Bg it enacted by the Legislative Assembly of the State of Tamil 
Nadu in the Thirty-eighth Year of the Republic of India as follows:- 

. . I .  Short title and commcncemeni.-(1) This Act may be called 
the Tamil Nadu Co-operative Societies (Appointment of Special 
fficers) Amendment Act, 1987. 

I (2) It shall come into force at once. 

2. Amendment af section 4,  Presi&nt's Act 25 of 1976.-In the 
Tamil Nadu Co-o~erative Societies (Appointment of Special Officers) 
Ad, 1976 (?resident's Act 25 of 1976), in section 4, in sub-section (I),  
for the words " ten years and t'en months ", the words " eleven 

qars .and ten months " &all be substituted. 
. . 

_.I 

(By order of the Governor.) 

I 
I ' ' S. VADIVELU, 

L- - Commissioner and Secretary to Government, 
Law Department, 

P. 

-. 

TAM - ' ----- 

The 
recei vec 
and is 

1. SI 
the Tal 
ment o 



, , .. 

.... 

All Act f l o . t h ~  ro aruerld the Tar?tii Nudu Co-operative Societie~ (Rppoblttnenr 
of Special Oficers) ..let, 1976. . 

of Tamil Nadu in the 

a rhc 7th day UE Odobcr 

( 2 )  Notwithstanding such repeal, anything done or any a d o n  taken 
under the principal Act, as amended by the said Ordinance, shall bc dcorocd to 
have been donc or iakcn under thc principal Ac!, as a.mcnrlc~ this Act. 

(By orderl ol the Governor ) 

p. JEYASlNGH PETER, 
Seeremy 10 Goverrlnrcl~r, Lnw Depannlrsrll, 
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?#" 
The foldowing ,4ct of the Tamil Nadu Legislative Assembly reccivcd tlirl 

assent of the Governor on thc 37th February 1993 and is hereby published 
for general information :- 

ACT No. 2 bk' 1993. 

An Act l u r the~  to amend tize T ~ m i l  lYcrhu CO-operuri~e Socle t ie~ (.4pi;fintmelzt 
of Special 0fj9cers) Act, 1976. 

B* usacied by tbs Legislative Assembly of !he Stale of Tamil Nadu i q  the Forty- fourth Year 9f the Republic of India as fdlows :- 
- M 

)'tort tltle and 1. ( I )  This 4cl  may bs called the Tamil PJ du Co-operative Sociclics (Appoint- commence m ~ n t  of Sp3oial h.- .s) hm:sdmsnt Act, f99f. 
monr. 

(2 )  It shall be dec~l~ed Lo have oome into forcs on lllc 4th day of November 
1992. 

I J ? I *  1 l ? x ! ~ !  -. 3 111 S13:131 4 of t i l l  T.i~nil Nldu d ~ . o ~ ~ r i l ! i v c  Socielies (i\pgoinLqast of Presld-;rr's A i - 
of se:fion 4. S~::i?l Oi6:srs) Azi, 1976 (hzmiqafter referred to as the priqoipal Ad) ,  io sub- 25 of i976. s-ction (I), for lh.: wards "r i r tu~n y:ars and five 1434:hs". the words "slnfeen 

years and elovan m30:hs1' skaI1 bs substituted. * 
6 

7epeal ~ n a  3. (1) Tila %mil Nadu Co-op-rativa Socio5es (Appoistm:nt of Spp?oirl Officers) 7omU i b 1 ( 2 b  6; i; saving. Seaood / \mmdm~nt  O:disasce, 1992 is hareby rapsaled. \hk 
.# Ozmtarzce 

12 oj 1 9 9 t ~  
( 2 )  N ~ t w i i i l ~ t ~ i l l i n g  s ~ c h  r3p2al, abjiliidh doqe or aqy action take4 undcr 2; 

il 
i % ~hop:is:ipal Alt .  a i  2larni3d by the said 0 2 i  inaooc, gball be deemed to have h e n  P* 

dof~e 'or  flhs unisr  t ! ~ o  prinsipa! Act, 4s d &ded bf, tljij hot. 
.r # 

$$ 

(By order of the Governor) 
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The following Act of the Tamil N d u  Legislative hsuml) l>  r e e k e d  the 
assnt  of the Governor op thc 7th May 1993 and is hewby pn1)lislic~l ior 
general information : - 

ACT No. 10 OE' 1993. 
ii 
I,? 

An ilct further $0 a- ihe Tamil Nqdu co-opzrative f 0ciefitS (Appoint- I '  

ment of Specid Officers) Act, 1976. 
* .' v 
t '2 

it sated by fie Legislative Assembly of t b ~  State of 'Tmgl hadu in the 
Forty-fornth Year of the Republic of India as follows :-L 

I 1. This Act lllay bc called Tamil Co-~perariWc Societies 
(Appointment of Spmiill Officers) Second Amendment Act, 1993- 

t 

p a s r ~ t n t s  ACP 2. I n  section 4 of the Tamil Nadu Cwperative Societies (ApPoinWnt Anlcndn,c,,t , 
of lgT6. .of sQ&iSl Officers) Act, 1976, in sub~section (I), for tb. wwds " &teen section 4. 

pears and eleven months ", the mrdq f'gseven- years q d  ekven moat* " 
6.2 . i  %hall be s~bstituted., + . # , 

. . 
.? 

1 %I. &IUNIRL4BBAN, 
Secretary to  Cfovernt~tent, Law Department. # 
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Part IV - Section 2 
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followi~rg Act d the Tamil Nadu Legislative Asrrmbly received the assent d the 
Governor om ~ b c  5th M q  1995 and ia horcbg +rod fa s n a d  h f m a t i a  :- 

ACT No! 8 OF 1995. d 

An Act further to m e n d  thr Tamil NRdv Co-operative Societies (Appointtnenf 9' 
Speciul Oficcrs) Act, 1976. 

Ba it enacted by the Lsgislative Assembly of the State of Tamil Nadu in the 
Forty-sixth Yoar of the Ropublic of India nr rJllows :- 

I. This Act may bs called the Tamil Nadu Co-operative Societies (Appointment Short title. 
of Spscial Officers) Amendment A;t, 1995. 

I (By order d the Governor) i 

I .. .- - * M .  MUNIRA MAN, 
Secretary to Goverrt~ncnt, Law Dcpa Tnzcnt. 

- - -  - ---.- --- + --- -/----- 
-- - - 

PRINTED IN13 I'IJBLISHED BY THE DLKECTOK OF S T A ~ ~ O ~ B R Y  AND 

PRIhTING, HADRAY, OK BElT.\LF OF THE GOVERXMENT OF TAMIL N.tDU. 
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Tfie jollo~vit~g Act o j  11ze T ( ~ I I ~  L V ~ L ~ U  Legl~ i  ( i l l  o .AL\ 5 o l l l i l / ~  I I 1 L 1 1 , 1 0 ( , 1 1 1  <J/ 

. , id Governor 012 the 25th Junc 1996 rt ztl i c  Iio.cl~l ~-i/"i i \ i .c  ( 1  f I!. g(vlera1 
;njormcrlion:- 

ACT No. I ?  OF 1996. 

HE it enacted by the Le~islative As\e~nbly of :he Stntc ol' I . t ~ i l  i \ i l l  1 1 1  1 l i c  
Forty-seventh Year of the Republic of India as fcllo ws :- 

short title an 1' I .  (1) Thix Act may be called the Tamil N: d ~ :  C'O-OPL'I-H::LC' Soc.:l.(, i \ P P L ' I ~ I I  
commencement. . i l ~ n t  01' Special Oficcr\) An~cndiiient Act, 1990. 

1 (2) It shall be tieemcd to 11:ive come into ~'urce on ille i ? i l l  c!,!! oi' X I '  \ 1996 

Amend17 rnt of 2. In section 4 of tlle Ta~nil Nadu Co-operatibe Soc;e!le, i Appoin~lncnt of 'resicle~tt's Act 
sectio!! 4. Spcclal Oficers) Act, 1976 (11erejnal':er referred o asllle pri11cip;:i h c l ) ,  111 5ub-section 25 ,f 1 9 ~ ~ .  (I) ,  for the words "nineteen years and elcven mol?th\' ' , t lle \t.c;l-cf\ " \veniy years and 

Sve months" shall be sltbsiituteci. 

Repeal and ~ a v l ? ?  -7. (1)  Tize Tamil hT1cfu Co-cperative Sock 'r~, CAppo;nr~~~c~?:  ) I  Y]?t'~iriI Oflicer,) 7'anlll Nada 
.Aill~ndm~.ni Ordinance. 1996 is hereby repealed. jrdinancc 

1 of 1996. 
( ' \  \<\ : \ \  I ~ I \ \ L . ~ I I <  11:: . \ ~ ~ L ' I I  SC~IL'.\I. ;111>:;\'1'< L!L\IIC ~ ) r  . . I l>  . t ~ t  < \ i I  ,.kc11 L:II<!C~ IIIC 

PI I t L . i 1 ) . ~ l  -Lb., .I\  . ~ I I ~ ~ I I ~ ( : L ~  bj [ I I C  ~ i t d  Ordi11~111~c. \ I I . I  l l  L ~ C L Y I I C C ~  io Ii.11 c t7~c11 L ~ C > I I C  
3 1  taken under the prlnc~p,il Act, as amended by tiu\ Aci. 

(By order of the G0vt.L 11 >I..! 

f 
B 

M. MUNIRAMAN, 
\'.vretary to Government, 

Latv Deparhlt?ent. 
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The following Act of the T?milNadu Legislati\ e Assembly received the assent of 
the Governor on the 14th Febrsary 1997 and is hereby published for general 

information : - 

.ACT No. 6 OF 1997. 

An Act f nrther to amend the Tamil Nadu Co operative Societies Appointment 
of Suecia1 Officers) A.ct, 1976. fJ 

BE it enacted by the Legislative Assemblq of the State of Tamil Nadu in the Forty- 
eighth Year oi the Rcpublic of India as follows :- 

1 . (1 ) This Act m;:y be called the Tamil Nadu Co-operat ive Societies (Appoint- Short title anc 
ment of Special 03icel-s) Amendment Act, 1997. commence- 

ment. 

(2) It shall be ti ee~ned to have come into force on the 7t h day of November 
1996. 

President's 2. L1 section 4 of the Tamil Nadu Co-operative Societies Amendment of 
Act 75 of 1976. (Appointment of Special Officers) Act, 1976 thereinafter referred to as the section 4. 

PrilzoipalAct), in sub-section ,l)for the words " twer~t y years and fhfe months ", 
the words "twenty \ears and eleve,, months" shall be substituted. 

Talnil Nadu 3. (1) The Tamil Nadu Co-operative Societies (Appointment of Special Repeal and 
Ord ina nce 7 of Offioer?) Seoond Amendment Ordinance, 1996 is hereby repealed. saving. 
1996. 

(2) Not with st anding suoh repeal, anything done or any a,:: ~n taken under 
the Principal Act, as amended by the said Ordinance slla.~' he deemed to ha= been 
done c r t ulccn under the Principal Act as  mended Ziy this Act. 

(By order of the Governor) 

A. K. W A N ,  
Secretary to Government, Law Department. 
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Part IV - Section 2 '1 
Tamil Nadu Acts and Ordinances? -a 

* - --,-, * 

The following Act of th.: Tamil Nadu Legislatlvc A sscn~bly received the assent 
of the Governor on the 5thMay 1997 and is hereby ~ ~ ~ b l i s h e d  for general infor- 
mation:- 

AC'T No. 25 OF 1997. 

An ~ c t  further to amend the Tamil Nadu Co-operative Societies (Appointment of 
Special Officers) Act, 1976. 

BE it enacted b,y the Legislative Assembly of the State of Tamil Nadu in the 
Forty-eighth Year of the Republic of India as follows:- 

I .  (1  ) This Act may be called the Tamil Nadu Co-operative Societies (Appoint- Short title and 
lnent of Special Officers) Second Amendment Act. 1997. commencemen&. 

I 

(2) 1i shall come into force atonce. 

2. In secsi0n 4 of the 'Tamil Nadu Co-operative Societies (Appointment ot Amendment OE 
Special Officers) Act, 1976, In sub-sectiqn ( I ) ,  for the words "twenty years and section 4. 

eleven months", i he words" wenty-one years and flve months" shall be substituted. 

(By Order of the Governor) 

A.K. RAJAN, 
Secretary to Government, Law Department- 

- - - -- - -- -- - . - -  - -- - - -- 
PRINTED AND PUBI ISIIED BY THE D , R ~ P T C ) R  PP S T A ~ O N E R Y  'AND P R ~ ~ T I N G .  CHENNAI. 

ON BEHALF OF THE GOWRNMENT OF TAMIL NADU. 
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The f ~ l l o ~ t i n g  Acl of thc Tamil Nadu Legislative Assenzbljr received Ihc asscnt 
of the Governor on the 22ncl December 1998 and is hereby published for 
general information :- 

ACT No. 56 OF 1998. 

An Act further to anlend the !17ccn1il Nadu Co-operative Societies (App&ztme?l t of Special 
Oficers) Act, 1976. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in tllc Forty- 
ninth Year of the Republic of India as follows :- 

1. (I) This Act may be called the Tamil Nadu Co-operative Soci:tjcs (Appoint- 
ment of Special Officers) Second Amendment Act, 1998. 

(2) Jt shall be deenied to have come into force on the 29th day oj' October 1998. 

2. In section 4 of the Tnmil Nadu Co-aperative Societies (Appoi~~tn~cnt of 
976. Special OfEcers) Act, 1976 (hereinafter rcfcrred to as the ,prinal-a1 Act), in 

sub-section (l), for the words "twenty-two years and five month:,", the words 
"twenty-two years and eight months" shall be substituted. 

3. (1) The Tamil Nadu Co-operatibc Societies (Appcjil1lment f SpecinlbO%cel s) 
Second Amendment Ordinance, 1998, is hcrcby repealed. I 

(2) Notwithstanding such repeal, anything done or any action taken under 
the principal Act, as amended by the said Ordinance, shall be deemed to ltave been 
done or taken under the principal Act, as amended by this Act. 

(By Order of the Governor) 

A. K. RAJAN. 
Secretary to Government. 

Law Denartment. 

$ Group) 1VQ Ex. (751p5a 

, R I  E~ m ~ n m ~ p ~ ~ @ x r ~ g a c ' .  P M a * t  W "" n "  - *I 

An~endn'ent q' 
section 4. 

Rep.pr~11 und 
str v h g .  
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Tha folloosfnglkt of theTamil Nadu Lcgidative Assembly received the assent of tRo 

Oovernor ,on the 12tb Maroh 1999 and is hereby published for general information : - 
ACW No. 4 OF 199P. 

kr Act further zs amend the Tamil Nab Co-operative SosfUies (Appointment of 
Special Ofjicers) Act, 1976. 

BR it enacted by the Legislative Assembly of the State of TamilNadu in the Fiftieth 
Year of the Republic of India as follows :- 

1. (1) This Act may be called the Tamil Nadv Co-operzti\e Societies Short title ami 
(Appointment of Special Officers) Ammdmeat Act, 1999. c m -  

(2) It ahall be deemed to haw come into force on the 5th day of Fchnxary 
1999. 

hwfdcnr'r Act 2. In section 4 hf the Tamil Nadu Co-operative Societies (Appoinl ment of Amendrnsnt qf 
I 1 6  Special Officers) Act, 1976 (hereinafter rlfcrrcd to as the principcl Act), in ~ c t i o n  4. 

sub-section (1), for the words "twenty-two years ant! eight months", the words 
I “twenty-three years and two months" shall be substituted. 

V a l  N d  3. (1) The Tamil Nadu Co-operatiye Societies (Appointn:ent of Special R e p 1  and 

OIdInmM CMicars) Amendment Ordi~ance, 1999, is hereby repealed. sathg. 
a 1999. 

(2) Notwithstanding such repeal, anything done or any achcn taken under 
the prmcipal Act, arb amended by the said Ordinance, shell be deczcd tc have been 
done or taken under the principal Act, as amended by this Act. 

(Ba o r b  of the Governor) 
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The following Act of the Tamil Nadu Legislative Assenlbly received the assent of 
the Governor on the 14th Decembrr 1999 and is hereby published for gencmi 
information :- 

ACT No. 49 OF 1999. 

Act Jrrtlzer to amcnd rhe Tdmil Nudu Co-op9rative Societies (Appointmmt o/ Special 
Oficers) Act, 1976. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the 
Fiftieth yoar of the Republic of India as follows :- 

1. (1; This Act may be called the Tamil Nadu Co-operative Societies Short title md 
(Appointment of SpecialOfficers) Second Amendment Act, 1999. commencement, 

(2) It shall be deemed to have come into force on the 5th day of August 
1999. 

2. In  section 4 of the Tamil Nadu Co-operative societies (Appointment of Amendment of 
Special Officers) Act, 1976, in sub-section (I), for the wcrds " twer,ty-three years section 4. 
and two months", the words " twenty-four years and t;vo months ", shall be 
substituted. 

3. (1) The Tamil Nadu Co-operative Societies (Appointment of Special Repen1 and 
officers) Secolzd Amendme~~t Ordinance, 1999 is hereby repealed. saving. 

(2) Notwithstanding such repeal, anythirtg dolm or any action taken under 
prtncipzl ~ c t ,  as amell&xi by the said Ordinaoce, shall be deemed to haw been 

.done or takeil under the principal Act, as amended by this Act. 

(BY order of the Govcr~or) 

K. PARTHASAKATHY, 
Secretary to Government, 

L a w  Dtpartment 
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The following Act of ihe Tamil Nadu Legislative Assembly received the assent of the 
t. 
k Governor on the 28th November 2000 and is hereby published for general information:- 

ACT NO. 34 OF 2000. i . 
t 

An Actfirrther to amend the T m i l  N(rt1u Co-opc~rtrtivc Socic.ties (Appoirrtment of Specicrl 

OJ!fi'cers) Act, 1976 
t 

Rt- i t  enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-first Year of 
the Republic of India as follows:- 

* .-." 
\ 1. (1) This Act may be called the Tamil Nadu Co-operative Societies (Appointment of ~ltorr  title and ' 

Special Ofticers) Amendment Act, 2000. conttnem- + 
nlent. 

2 . + 

(2) I t  shall be deemed to have come into force on the 8th day of August 2000. - am.& 

nt 's 2. In section 4 of the Tamil Nadu Co-operative Societies (Appointment of Special Amendnre 
rZs or Officers) Act, 1976 (hereinafter referred to as the principal Act), in sub-section ( I ) ,  for the sfclion 
lib. 

!' 
expression. "twenty-four years and two months", the expression "twenty-five years and two 

@ months" shall be substituted. 
L , 
11 Nadu 3.  (1) The Tamil Nadu Co-operative Societies (Appointment of Special OMcers) Reprnlnnd 

E d l n a n c e  Amendment Ordinance. 2000 is hereby repealed. 
snving. 

- .  
4 111 2000 

(2 )  Notwithstanding such repeal, anything done or any action taken under the principal 
I 

Act, as amended by the said Ordinance, shall be deemed to have been done or taken under the 
PI  11ic1p;11 Act, 3s ar~icncicd by 1111s Act 

t (By order of the Governor) 

K .  PARTHASARATHY, 
sc,ct.c~t(lt;l- 1 0  G o l ~ c ~ t ~ t l t ~ l c ~ ~ l t ,  

Lr l l l '  I ) c ~ ~ ' ( 1 t ' / t t l c ' t l  t 



' I ' l l ~  (irllt)w ins AL.I ,)I IIIC I'MII~II Nu4111 l . ~ k i s J ; ~ ~ i v ~  A s s c ~ t ~ h l y  I cccivcd [be asscrlt oillic 
Gover~lr>r on [he 2 l st Szprelnhcr 200 1 and is liereby published Tor general information:- 

~hb tittle and - comKcrice- 
nrnr  

Amendment of 
section 4. 

Repeal and 
saving, 

ACT No. 11 OF 2001. 

An Act further to omend the Tamil Nab Codoperarive Societies (Appoinrtj~erlf of 
Special 0flcers) Act] 1976. 

BE it enacted by the LegisIative Assembly of the State of Tamil Nadu in the 
Fifty-second Year of the Republic of lndia as follows:- 

I .  (1) This Act may be called dU the -..- Tamil ,. . Nadu . Co-operative Societies (Appointment 
of Special &".?crs) Amendment Act, 2001. 

J , ,. 

(2) It shall be deemed to have-come . , irito force on the 2nd day of August 2001. . I 

, 2. In section 4 of the Tamil ~ a d u  Co-operatiye Societies (Appointment of Special Presidcnl's 
Officers) Act, 1976 (hereinafter referred to as the principal Act), in sub-seclion ( 1 ), for 2 s  or  197 

the expression "twenty- five yean ~ . n d  two months", Qe expression " twenty-six years and 
two months" shall be substituted. 

3. (1) The Tamil Nadu Co-operative Societies (Appointment of Special Officers) Nadu 
Amendment Ordinance, 2001 is hereby repealed. Ordinance 

4 oT2OOl. 
(2) Notwithstanding such repeal, anything done or any action taken under the 

principal Act, as amended by the said Ordinance, shall be deemed to have been done or 
taken under the principal Act, as amended by this Act. 

(By order of-the Governor) 

M. BAULIAH, 
Secretary to Go vernmen f ,  

Law Deyarlment. 



The following Act of the Tamil Nadu Legislative Assembly recelved the assent of'the 
Ciovernor on the 15th Noveniller 2002 and is hereby published for general information:-- 

ACT No. 41 OF 2002. 

An Act further to amend the T(ltni1 Nnhr Co-operrrtivc. Societic.~ (Al~por~rfrrrerlt oJ 
Spccitrl OJificers) Art. 1976. 

BE it enacted by the Le9islative Assembly of the State of Tamil Nadu in the Flfty- 
third Year of the Republic of India as follows:- 

Short title and 1. (1)  This Act may be called the Tamil Nadu Co-operative S o c ~ e t ~ e s  (Appo~ntment 
commence- of Special Officers) Anlendment Act, 2002. 
ment. 

(2) It shall be deemed to have come into force on the 2nd day of August 2002. 

Amendment of 2. In section 4 of :he Tamil Nadu Cc, v ~ : ~ - + i ~ l c  qocieties (Appointment of Special I'lcsldc 
section 4. Officers) Act, 1976 (hereinafter referred to as the principal Act), in sub-section ( 1 ), for 2 5  

the expression "twenty-six years and two months", the expression "twenty-seven years 
and two months" shall be substituted. 

Repeal and 3. (1) The Tamil Nadu Co-operative Societies (Appointment of Special Officers) lam11 N 
saving. Amendment Ordinance, 2002 is hereby repealed. 

(2) Notwithstanding such repeal, anything done or any action taken under the 
principal Act, as amended by the said Ordinance, shall be deemcd to have been done or 
taken under the principal Act, as amended by this Act. 

(By order of the Governor) 

A. KRISHNANKUTTY NAIR, 
Secretary to Government. 

Law Depcrrtntent. 



he assent of the 

ACT No. 35 OF 2003. 

An Act further to amend the Tamil Nadu Co-operative Socreties 
(Appointment of  Special Officers) Act, 1976. 

BE it enacted by the Legislative Assembly of the State of Tamll Nadu In the F~fty-fourth Year of the 
Republ~c of India as follows:- 

I. ( I )  This Act may be called the Tamil Nadu Co-operative Socictics (Appointment of Special Short title and 
Officers) Arncndment Act, 2003. commence- 

(2) It shall be deemed to have come into force on the 3lst day of July 2003. 

men t 

ident's Act 2. In section 4 of the Tamil Nadu Co-operative Societies (Appointment of Special Officers) Amendment of 
of 1976. Act, 1976 (hereinafter referred to as the principal Act), in sub-section ( I ) ,  for the expression "twenty- section 4. 

seven years and two months", the expression "twenty-eight years and two months" shall be substituted. 

3. (1) The Tamil Nadu Co-operative Societies (Appointment of Special Oficers) Amendment Repeal and 
Ordinance, 2003 is hereby repealed. savlng. 

(2) Notwithstanding such repeal, anything done or any action taken under the principal Act, 
as amended by the said Ordinance, shall be deemed to have been done or taken under the principal 
Act, as amended by this Act. 

(By order of the Governor) 

A. KRISHNANKUTTY NAIR, 
Secretary to Government, 

Law Department. 

DTP-IV-2 Ex. (320)--2 
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The following Act of the Tamil Nadu Legislative P~ssembly received the assent of 
the Governor on the 5th August 2004 and is hereby published for general information:- 

ACT No. 19 OF 2004. 

An Act further to amend the Tamil Nadu Co-operative Societies (Appointment 
of Speclai Offlcers) Act, 1976. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the 
Fifty-fifth Year of the Republic of India as follows:- 

1. (1) This Act may be called the Tamil Nadu Co-operative Societies (Appointment Short title and 

of Special Officers) Amendment Act, 2004. commence- 
ment. 

(2) It shall come into force at once. 

2. In section 4 of the Tamil Nadu Co-operative Societie!: (Appointment of Special Amendment of 
Officers) Act, 1976, in sub-section (I), for the expression "benty-eight years and two e on 4. 

25of 1976. months", the expression "twenty-nine years and two months" shall be substituted. 

(By order of the Governor) 

L. JAYASANKARAN, 
Secretary to Government-in-charge, 

Law Department. 
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The following Act of the i'amil Nadu Legislative Assenlbly recelved the assent of the 
Governor on the 12th October 2005 and 1s hereby publisl~ed for yrnera information: - 

A C T  No. 12 O F  2005. 

A s  A n  jilrtbrr to ( I I ~ I  011d d c  Toniil iVndlr C o - o p ~ r o t i ~ , ~  5 oci~*ii~l.v (Appoirttmcnt 
c! f . ~ ~ , t ~ ~ - i n l  Qflccrs) Act, I 9 76. 

Di i t  enacted by the Legislative Assenlbly of the State of Tamil r~adu  in the Fifty-sixth 
Year of' the Repllblic of India as follows:--- 

I .  ( I )  This Act may be called the Tamil Nadu Co-operalive ocieties (Appointment Short title an' 
of Special Officers) Amendment Act, 2005. comrnence- 

I rnent. 
(2) It shall be deemed to have come into force on the 5th day of August 2005. 

2. In section 4 of the Tamil Nadu Co-operative Societies (Appointment of Special Amendment of 

Officers) Act, 1976 (hereinafter referred to as the principal Act), in sub-section ( I ) ,  for the section 4. 

expression "twenty-nine years and two months", the expression "thirty years anc two 
n~onths" shall be substituted. 

3. (1) The Tamil Nadu Co-operative Societres (Appointment of Special Offkers) Repeal and 

i J r d l t l a n ~ e  Amendment Ordinance, 2005 is hereby repealed. savtng. 

(2) Notwithstanding such repeal, anything done or any action taken under the 
principal Act, as amended by the said Ordinance, shall be deemed to have been done or 
taken under the principal Act, as amended by this Act. 

DTP IV-2 EX. 

(By order of the Governor.) 

L.  JAYASANKARAN, 
Sccretczi-y to Government, 

Lnw Department. 
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Part IV-Section 2 I 
Tamil Nadu Acts and Ordinances 

The following Act of the Tamil Nadu Legislative Assembly received the assent 
of the Governor on the 8th August 2006 and is hereby published for 
general information :- 

ACT No. 14 OF 2006. 

An Act further to amend the Tamil Nadu Co-operative Societies 
(Appointment of Special Officers) Act, 1976. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in 
the Fifty-seventh Year of the Republic of India as follows:- 

1. (1) This Act may be called the Tamil Nadu Co-operative Societies Short title and 
(Appointment of Special Officers) Amendment Act, 2006. 

(2) It shall come into force at once. 

commence- I 

ment. 
I 

'resident's 
Act 25 of 
1976. 

2. In section 4 of the Tamil Nadu Co-operative Societies (Appointment of Amendment of 

Special Officers) Act, 1976, in sub-section (I), for the expression "thirty years 4. 

and two monthsn, the expression "thirty years and eight monthsn shall be 
substituted. 

(By order of the Governor.) I 

S. DHEENADHAYALAN, 
Secretary to Government-in-charge, 

Law Department. 

PRINTED AND PUBLISHED BY THE SPECIAL COMMISSIONER AND COMMISSIONER OF STATIONERY AND PRINTING, 
CHENNAI ON BEHALF OF THE GOVERNMENT OF TAMIL NADU 
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The following Act of the Tamil Nadu Legislative Assembly received the assent of 
the Governor on the 12th November 2007' and is hereby published for general 
information:- 

. ACT No. 36 OF 2007. 

An Act further to amend the Tamil Nadu Co-operative Societies 
(Appointment of Special Officers) Act, 1976. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the 
Fifty-eighth Year of the Republic of India as follows:- 

1. (1) This Act may be called the Tamil Nadu Co-operalive Societies (Appointment Short title and 
of Special Officers) Second Amendment Act, 2007. comrnence- 

rnent 
(2) It shall be deemed to have come into force on LO,, 1st day of 

August 2007. 

'S 2. In section 4 of the Tamil Nadu Co-operative Societies (Appointment of Special Amendment of 
Officers) Act, 1976 (hereinafter referred to as the principal Act), in sub-section 4. 
( I ) ,  for the expression "thirty one years and two months", the expression 
"thirty one years and eight months" shall be substituted. 

3. (1) The Tamil Nadu Co-operative Societies (Appointment of Special Officers) Repeal and 
Second Amendment Ordinance, 2007 is hereby repealed. saving. 

(2) Notwithstanding such repeal, anything done or any action taken under the 
principal Act, as amended by the said Ordinance, shall be deemed to have been done or 
taken under the principal Act, as amended by this Act. 

(By order of the Governor) 

S. DHEEFIADHAYALAN, 
Secretary to Government-in-charge, 

Law Department. 
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Part IV-Section 2 
Tamil Nadu Acts and Ordinances 

- 
The following Act of the Tamrl Nadu Legislative Assembly received the assent of the 

Governor on the 6th February 2008 and IS hereby published for general lnformatlon - 
ACT No. I OF 2008. 

An Act further to amend the Tamil Nadu Co-operative Societies 
(Appointment of Special Officers) Act, 1976. 

f 
€31 ~t enacted by the Leglslatlve Assembly of the State of Tan111 Nadu ~n t h i  

Fifty-nlnth Year of the Republ~c of l nd~a  as follows .- 

commence- 
men! 

( 2 )  It shall come Into force at orice. 

2 In sectlon 4 of the Tam11 Nadu Co-operative Socletles (Appointment of Special Amendment Of 

Officers) Act, 1976, In sub-sect~on ( I ) ,  for the expresston "thlrty one years and e~ght  Sec"On4 '' O f  ~ i ~ o n t l ~ s " ,  the exprcsslorl "thlrty two years and two months" shall be substituted 

(By order of the Governor) 

S DHEEtdADHAYALAN. 
Secretary to Goven?n~er~t-!/?-charge 

L iw Department 

--- - --- - - - - -. - - - - - - - - - -- 
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Act of the Tamil Nadu Legislative Assembly received the assent 

general ~nformat~on.- 

ACT No. 52 OF 2008. 

An Act further to amend the Tamil Nadu Co-operative Societies 
(Appointment of Special Officers) Act, 1976. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-ninth 
Year of the Republic of India as follows:- 

1. (1) This Act may be called the Tamil Nadu Co-operative Societies (Appointment 
of Special Officers) Second Amendment Act, 2058. 

(2) It shall be deemed to have come into force on the 6th day of 
August 2008. 

2 In sectiorl 4 of the Tamil Nadu Co-operative Societies (Appointment of Special 
Officers) Act. 1976 (hereinafter referred to as the principal Act), in 
sub-section ( I ) ,  for the expression "thirty two years and two months", the expression 
"thirty two years and eight months" shall be substituted. 

3. ( I )  The Tacnil Nadu Co-operative Societies (Appointment of Special Officers) 
Second Amendment Ordinance, 2008 is hereby repealed. 

Short litle 
and 
commence- 
ment. 

Amendment of 
section 4. 

Repeal and 
saving. 

(2) Notwilhstarrding such repeal, anything done or any action taken under the 
principal Act, as amended by the sald Ordinance, shall he deemed to have been done 
cr taken under the principal Act, as amended by this Act. 

I 

(By order of the Governor) 

S. DHEENADHAYALAN, 
Secretary to Government, 

Law Department. 

1 
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Part   IV—Section  2
Tamil  Nadu  Acts  and  Ordinances

Short title
and
commence-
ment.

Amendment of
section 4.

President’s
Act
25 of 1976.

The following Act of the Tamil Nadu Legislative Assembly received the assent
of the Governor on the 7th February 2009 and is hereby published for
general information:—

ACT No. 3 OF 2009.

An Act further to amend the Tamil Nadu Co-operative Societies
(Appointment of Special Officers) Act, 1976.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixtieth Year
of the Republic of India as follows :—

1. (1) This Act may be called the Tamil Nadu Co-operative Societies (Appointment
of Special Officers) Amendment Act, 2009.

(2) It shall come into force at once.

2. In section 4 of the Tamil Nadu Co-operative Societies (Appointment of Special
Officers) Act, 1976,  in sub-section (1), for the expression “thirty two years and
eight months”, the expression “thirty three years and two months” shall be substituted.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government,

Law Department.

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 5th August 2009 and is hereby published for general information:—

ACT No. 16 OF 2009.

An Act further to amend the Tamil Nadu Co-operative Societies
(Appointment of Special Officers) Act, 1976.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixtieth Year
of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Co-operative Societies
(Appointment of Special Officers) Second Amendment Act, 2009.

(2) It shall come into force at once.

2. In section 4 of the Tamil Nadu Co-operative Societies (Appointment of
Special Officers) Act, 1976, in sub-section (1), for the expression “thirty three years
and two months”, the expression “thirty three years and eight months” shall be
substituted.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government,

Law Department.

Short title and
commence-
ment.

Amendment of
Section 4.

President’s
Act 25 of
1976.
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the Governor
on the 31st January 2010 and is hereby published for general information:—

ACT No. 3 OF 2010.

An Act further to amend the Tamil Nadu Co-operative Societies
(Appointment of Special Officers) Act, 1976.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixtieth
Year of the Republic of India as follows:—

1.  (1)  This Act may be called the Tamil Nadu  Co-operative Societies (Appointment
of Special Officers) Amendment Act, 2010.

(2) It shall come into force at once.

2.  In section 4 of the Tamil Nadu Co-operative Societies (Appointment of Special
Officers) Act, 1976, in sub-section (1), for the expression “thirty three years and eight months”,
the expression “thirty four years and two months” shall be substituted.

Short title  and
commence-
ment.

President’s Act
25 of 1976.

Amendment of
section 4.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government,

Law Department.
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An Act further to amend the Tamil Nadu Co-operative Societies
(Appointment of Special Officers) Act, 1976.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixty-first
Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Co-operative Societies (Appointment
of Special Officers) Second Amendment Act, 2010.

(2) It shall be deemed to have come into force on the 30th day of July 2010.

2. In section 4 of the Tamil Nadu Co-operative Societies (Appointment of Special
Officers) Act, 1976 (hereinafter referred to as the principal Act), in sub-section (1), for
the expression “thirty four years and two months”, the expression “thirty four years and
eight months” shall be substituted.

 3. (1) The Tamil Nadu Co-operative Societies (Appointment of Special Officers)
Second Amendment Ordinance, 2010 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under the
principal Act, as amended by the said Ordinance, shall be deemed to have been done
or taken under the principal Act, as amended by this Act.

Short title and
commence-
ment.

Amendment of
section 4.

President’s
Act
25 of 1976.

Tamil Nadu
Ordinance
2 of 2010.

Repeal and
saving.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government,

Law Department.

The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 27th November 2010 and is hereby published for
general information:—

ACT  No. 38 OF 2010.
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 9th February 2011 and is hereby published for general information:—

ACT No. 3 OF 2011.

An Act further to amend the Tamil Nadu Co-operative Societies
(Appointment of Special Officers) Act, 1976.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixty-first Year
of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Co-operative Societies (Appointment of
Special Officers) Amendment Act, 2011.

(2) It shall come into force at once.

2. In section 4 of the Tamil Nadu Co-operative Societies (Appointment of Special Officers)
Act, 1976, in sub-section (1), for the expression “thirty four years and eight months”, the
expression “thirty five years and two months” shall be substituted.

Short title and
commence-
ment.

Amendment of
section 4.

President’s
Act
25 of 1976.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government,

Law Department.

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 9th August 2011 and is hereby published for general information:—

ACT  No.  12  OF 2011.

DTP  IV-2 Ex. (256)

Short title and
commence-
ment.

President's
Act
25 of 1976.

An Act further to amend the Tamil Nadu Co-operative Societies
(Appointment of Special Officers) Act, 1976.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixty-second
Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Co-operative Societies (Appointment
of Special Officers) Second Amendment Act, 2011.

(2) It shall come into force at once.

2. In section 4 of the Tamil Nadu Co-operative Societies (Appointment of Special
Officers) Act, 1976, in sub-section (1), for the expression “thirty five years and two months”,
the expression “thirty five years and eight months” shall be substituted.

Amendment of
section 4.

(By order of the Governor)

G. JAYACHANDRAN,
Secretary to Government,

Law Department.

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU
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An Act further to amend the Tamil Nadu Co-operative Societies
(Appointment of Special Officers) Act, 1976.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Sixty-third Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Co-operative Societies (Appointment
of Special Officers) Amendment Act, 2012.

(2)   It shall come into force at once.

2.  In section 4 of the Tamil Nadu Co-operative Societies (Appointment of Special
Officers) Act, 1976, in sub-section (1), for the expression “thirty five years and eight
months”, the expression “thirty six years and two months” shall be substituted.

(By order of the Governor)

G. JAYACHANDRAN,
Secretary to Government,

Law Department.

The following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the 9th February 2012 and is hereby published for general
information:—

ACT  No. 1 OF 2012.

President’s
Act
25 of 1976.

Amendment of
section 4.

Short title and
commence-
ment.

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU
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An Act further to amend the Tamil Nadu Co-operative Societies
(Appointment of Special Officers) Act, 1976.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in
the Sixty-third Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu  Co-operative Societies
(Appointment of Special Officers)   Second Amendment Act, 2012.

(2) It shall be deemed to have come into force on the 3rd day of August
2012.

2. In section 4 of the Tamil Nadu Co-operative Societies  (Appointment
of Special Officers)  Act, 1976 (hereinafter referred to as the principal Act),
in sub-section (1), for the expression “thirty six years and two months”, the
expression “thirty six years and eight months” shall be substituted.

3. (1) The Tamil Nadu Co-operative Societies (Appointment of Special Officers)
Second Amendment  Ordinance, 2012 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under
the principal Act, as amended by the said Ordinance, shall be deemed to
have been done or taken under the principal Act, as amended  by this Act.

(By  order  of  the  Governor)

G.  JAYACHANDRAN,
Secretary to Government,

Law Department.

Short title and
commence-
ment.

Tamil Nadu
Ordinance
13 of  2012.

President’s
Act 25 of
1976.

Amendment of
section 4.

Repeal and
saving.

The  following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the 14th November 2012 and is hereby published for general information:—

ACT  No. 33 of  2012.
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